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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH

0.A. No. 2/90

TXALOD. 198
- DATE OF DECISION _12.1.1990
Shri A.J.Bhaduri _ Petitioner
1 |
Shri A.G.Abhyankar Advocate for the Petitioner (s)
Versus
o
: Union of India and others. Respondent s -
Mr.R.C.Kotiankar for Mr.M.I. Advocate for the Respondent (s)
Sethna. '

CORAM

2 ,The Hon’ble Mr. M.Y.Rrjokkar, Member (&)

A
The Hon’ble Mr. , : ' o

1. Whether Reporters of local papers may be allowed to see the Judgement ? 7}7

2. Tobe referred to the Reporter or not ? v | [\Po

3. Whether their Lordships wish to see the fair copy of the Judgement ? N

4, Whether it needs to be circulated to other Benches of the Tribunal ? t\'\ﬁ)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY 400 614

OA.NO, 2/90

Shri A.J.Bhaduri

Flat NO',10’ )

Hariprasad Society,

Vishrantwadi, Pune. 7 ees Applicant

v/s.

Union of India :
through Secretary to the
Department of Science & Techaology,
Ney Delhi. ‘

RND DTHERS. : se e Respondents

CORAM: Hon'ble Member (A) Shri M.Y.Priolkar

1

Appearances

Mr.A.G.Abhyankar
Advocate
for the Applicant

Mr.ReC Kotiankar
for MTe moInSEthna
Advocate

for the Respondents

CRAL JUDGFMENT . v Dated: 12.1.1990

ocohal R il i e e T

(PER: M.Y.Priolkar, Member (A)

(

~ Heard Mr.A.G.Abhyankar, Advocate for the applicant and

Mr.R.C.Kotiankar for Mr.M.I.Sethna for the respondents.,

2. Mr. Abhyankar, after taking instructions from the

applicant who is present in the court, requests that the

applicant may be permitted to withdraw this application,

Mr. Kotiankar has no objection.

3. The application is, accordingly, permitted to be

withdrawn, with no order as to costs.

Hj\y

(M.Y.PRIOLKAR)
MEMBER (A)



